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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 
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. ...... Applicant ( s) 

Versus 
Respondent(s)  

Sr. No I DaLe Orders Office note as to 
action (if ay ) 
taken on order 

 

.6.11. No grounds to interfere at 
th4s stage. Ermitted to wit hdraw 
the petition with liberty to approac, 
the Tribunal whenever cause tion 

arise s. 
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